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" 2. In view of the avermenis in the application and observations in the report of the Joint

Commitiee, we consider it appropriate 1o have response of (1) State of Uttarakhand through
Chief Secretary, Government of Uttar Pradesh, (2) Principal Secretary, Environment, Forest
and Climate Change Department, State of Uttar Pradesh, (3) Director, Directorate of
Geology and Mining, Uttar Pradesh, (4) Director General of Mines Safety, Directorate
General of Mines Safety, Ministry of Labour and Employment, Dhanbad, Jharkhand (5) State
PCB, (6) District Magistrate, Banda, (7) Safdar Ali S/o Late Shri Farzand Ali, Gata No.-
2450, Khanda No.- 03, at Village- Jarar, (8) Mumtaj Ali S/o Late Farzand Ali, Gala No.-
2450, Khanda No.- 05, Village-Jarar, (9) Eureka Mines And Minerals Llp, Gata No. 2451,
Khand No. 01, Village-Jarar, (10) Athary Construction company (Shri Shravan Kumar Singh
S/o Shri Vishnupal Singh), Gala No.-2451. Khand No.-02, at Village- Jarar, (11) Shivarpan
Trading Company, Gata No. 2450, Khand No. 06, Village- Jarar, (12) Jasmit Kaur Malhotra,
Gala no - 1876, Khand no- 5, Village- Girwan, (13) Sangram Singh, Gata No. 1876, Khand
No.- 01, Village- Girwan, (14) Sulabh Saxena Gala No.- 1876 (Khanda No.- 02), Village-
Girwan, (15) Bajrang Road Lines (Shri Suresh Pratap Singh), Gata No.- 1876, Khand No.-
03, Village- Girawan, (16) Bajrang Road Lines (Shri Suresh Pratap Singh), Gata No.- 1876,
Khand No.- 04, Village- Girawan, (17) Bundelkha Nd Rocks, Gala No- | 876, (Khand No. 09),
Village- Girwan, (18) Bundelkha Nd Rocks, Gala No-1876, (Khand No.07), Village Girwan,
(19) Kunwar Vinod Ram, Gata No. 332. Khand No -01, Village Badokhar Khurd, (20) Disha
Enterprises, Gata No. 332, Khand No. 02, Village Badokhar Khurd (21) Maa Vindhyawasini
Stone Work (Shri Sameer Singh S/o Shri Phool Singh), Gata No.-332, Khanda No.- 05
Village- Badokhar Khurd, (22) Deepak Singh S/o Shri Ram Pal Singh, Gata No.-332. Khanc}
No.- 03, Village- Badokhar Khurd, (23) A H.V.S. IFRA L.L.P. Gata No. ] 166, Vill-Jarar
Tuhsil- Naraini, Banda, (24) Associated Ventures Gata No. 1172, 1179 and 1180, Vill-Jarar‘
Nuraini, Banda, (25) Peer Baba Granite Gata No. 1798, Vill- Jarar, Naraini, Banda (26),
Neelkanth Granite Gata No. 1382, Vill-Jarar, Naraini, Banda and (27) Indus Stone Cr‘ush(’r
Pvt. Lid. Gata No. 1794, VIII- Jarar, Tahsi [Naraini, Banda, who stand impleaded uas
respondents No. 1 to 27. The Registry is directed to prepare and attach memo of parties to the
application. Respondent no. 5-UPPCB is already appearing before this Tribunal through
Counsel, Registry is directed to issue notices (o respondents no, | o+ and6to 27 requiring
them 1o file their reply/response within two months af Judicial-ngi@gov. in preferably in the
Sorm of searchable PPDI/OCR Supported PDI and not in the form ‘?/'/;'lfl.k't' PDFE
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4. The Director General of Mines Safety, Directorate General of Mines Safety, Ministry of
Labour and Employment, Dhanbad, Jharkhand, Director, Directorate of Geology and
Mining, Uttar Pradesh and the District Magistrate, Banda are also directed to look into the
recommendations made by the Joint Committee in its report and take appropriate remedial
steps and file action taken report in this regard within one month at judicialngl@gov.in

preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image
PDF.....”
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“2. In view of the averments in the application and observations in the report of (he

Joint Committee, we consider i appropriate to have response of (1) State of Uttarakhand through
Chief Secretary, Govemnment of Uttar Pradesh, (2) Principal Secretary, Environment, Forest and
Climate Change Department, State of Uttar Pradesh, (3) Director, Directorate of Geology and
Mining, Uttar Pradesh, (4) Director General of Mines Safety, Directorate General of Mines Safety.
Ministry of Labour and Employment, Dhanbad, Jharkkand (5 ) State PCB, (6) District Magistrate,
Banda, (7) Safdar Ali S/o Late Shri Farzand Ali, Gata No.-2450, Khanda No.- 03, at Village- Jarar,
(8) Mumtaj Ali S/o Late Farzand Ali, Gala No.- 2450, Khanda No.- 05, Village-Jarar, (9) Eureka
Mines And Minerals Llp, Gata No. 2451, Khand No. 01; Village-Jarar, (10) Athary Construction
company (Shri Shravan Kumar Singh S/o Shri Vishnupal Singh), Gala No.-2451. Khand No.-02, at
Village- Jarar, (11) Shivarpan Trading Company, Gata No. 2450, Khand No. 06, Village- Jarar, (12)
Jasmit Kaur Malhotra, Gala no - 1876, Khand no- 5, Village- Girwan, (13) Sangram Singh, Gata
No. 1876, Khand No.- 01, Village- Girwan, (14) Sulabh Saxena Gata No.- 1876 (Khanda No.- 02),
Village- Girwan, (15) Bajrang Road Lines (Shri Suresh Pratap Singh), Gata No.- 1876, Khand No.-
03, Village- Girawan, (16) Bajrang Road Lines (Shri Suresh Pratap Singh), Gata No.- 1876, Khand
No.- 04, Village- Girawan, (17) Bundelkha Nd Rocks, Gala No- 1876, (Khand No0.09), Village-
Girwan, (18) Bundelkha Nd Rocks, Gala No-1876, (Khand No.07), Village Girwan, (19) Kunwa
Vinod Ram, Gata No. 332. Khand No -01, Village Badokhar Khurd, (20) Disha Enterprises, Gata
No. 332, Khand No. 02, Village Badokhar Khurd (21) Maa Vindhyawasini Stone Work (Shri
Sameer Singh S/o Shri Phool Singh), Gata No.-332, Ktanda No.- 05, Village- Badokhar Khurd,
(22) Deepak Singh S/o Shri Ram Pal Singh, Gata No.-332. Khand No.- 03, Village- Badokhar
Khurd, (23) A.H.V.S. IFRA L.L.P. Gata No. 1166, Vill-Jarar, Tahsil- Naraini, Banda, (24)
Associated Ventures Gata No. 1172, 1179 and 1180, V ll-Jarar. Naraini, Banda, (25) Peer Baba
Granite Gata No. 1798, Vill- Jarar, Naraini, Banda, (26) Neelkanth Granite Gata No. 1382, Vill-
Jarar, Naraini, Banda and (27) Indus Stone Crusher Pvt 1.td. Gata No. 1794, VIII- Jarar, Tahsi
INaraini, Banda, who stand impleaded as respondents Mo. 1 to 27. The Registry is directed to
prepare and attach memo of parties to the applicatior. Respondent no, 5-UPPCB is a!rcad)‘
appearing before this Tribunal through Counsel. Registry is dirccted to issue notices mmpﬁﬁ:&ﬁ:b
no. 1 to 4 and 6 to 27 requiring them to file their reply:response within two months at ju t'

i : in the f searchable PDF/OCR Supported PDF and not in the form o
ngt@gov.in preferably in the form o
Im e N . . " IS
3. :Jg()etil;([;rbc served on respondents n. 6 to 27 through th: | Jistrict Mugns@lc, 113:;311(!111 11:;:1 lifnit;'ll
purpose notices issued to respondents n. 6 10 27 be sE:m to thlc. l)nu.);[( izlf}fil:'rtz;’r d'un a by
for getting service of the same effected on them and sending his repor

- . S int ; bouf
ines Safety, Directorate General of Mines Safety, Ministry of La
4. The Director General of Mines Safety, Directorate General o o Mining. Ut Pradesh

and Employment, Dhanbad, Jharkhand, Director, Directorate of Geology —o—
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and the District Magistrate, Banda are also directed 1o look into the recommendations made by th
¢

Joint Committee in its report and take appropriate remedial steps and file action taken report in thig

regard within one month at judicialngt@gov.in preferably in the form of searchable PDFIOCR support
PDF and not in the form of Image PDF. Pported
5. List for further consideration on 24.11.2023,

6. A copy of this order, along with a copy of the application and documents attached with the same, be
forwarded to the Director General of Mines Safety, Directorate General of Mines Safety, Ministry of Labour
and Employment, Dhanbad, Jharkhand, Director. Directorae of Geology and Mining, Uttar Pradesh and the
District Magistrate, Banda by ¢-mail for requisite compliance.”
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...... © 2. Inview of the averments in the application a.d observations in the report of the Juin
Commitiee, we consider it appropriate 1o have response of (1) State of Uttarakhand
through Chief Secretary, Governmenmt of Uttar Pradesh, (2) Principal  Secretary,
Environment, Forest and Climate Change Department, State of Utiar Pradesh, (3;
Director. Directorate of Geology and Mining, Uttar Pradesh, (4) Director General of
Mines Safety. Directorate General of Mines Safety, Ministry of Labour and Employment,
Dhanbad, Jharkhand (5) State PCB. (6) District Magistrate, Banda, (7) Safdar Ali S/0
Late Shri Farzand Ali, Gata No.-2450, Khanda No.- 03, at Villuge- Jarar, (8) Mumiaj Ali
S‘o Late Farzand Ali, Gala No.- 2450, Khanda No. - 03, Villuge-Jarar, (9) Eurcka Mines
And Minerals Llp, Gata No. 2451, Khand No. (! » Villuge-Jarar, (10) Athary Construction
company (Shri Shravan Kumar Singh S/o Shri Vishnupal Singh), Gala No.-2451. Khand
No.-02, at Village- Jarar, (11) Shivarpan Trading Company, Gata No. 2450, Khand No.
06, Village- Jarar, (12) Jasmit Kaur Malhotra, Gala no - | 876, Khand no- 5, Village-
Girwan, (13) Sangram Singh, Gata No. 1876 Khand No.- 01, Village- Girwan, (14)
Sulabh Saxena Gata No.- 1876 (Khanda No.- 102), Village- Girwan, (15) Bajrang Road
Lines (Shri Suresh Pratap Singh), Gata No.- 1876, Khand No.- 03, Village- Girawan, (16)
Bajrang Road Lines (Shri Suresh Pratap Singhy, Gata Na.- 1876, Khand No.- 04, Village-
Girawan, (17) Bundelkha Nd Rocks, Gala No- 1876, (Khand No. 09), Villuge- Girwan,
(18) Bundelkha Nd Rocks, Gala No-1876, (Khand No. 07), Village Girwan, (19) Kumvar
Vinod Ram, Gata No. 332. Khand No -0l Village Badokhar Khurd, 120) Disha
Enterprises, Gata No. 332, Khand No. 02, Village Badokhar Khurd (21) Maa
Vindhyawasini Stone Work (Shri Sameer Singh S/o Shri Phool Singh), Gata No.-332.
Khanda No.- 03, Village- Badokhar Khurd, (22) Deepak Singh S/o Shri Ram Pal Singh,
Gata No.-332. Khand No.- 03, Village- Badokhar Khurd, (23) A.H.VS. IFRA LL.P Gaia
No. 1166, Vill-Jarar, Tahsil- Naraini, Banda, (24) Associated Ventures Gata No. | 172,
1179 and 1180, Vill-Jarar, Naraini, Banda, (25) Peer Baba Granite Gata No. 1798, Vill-
Jarar, Naraini, Banda, (26) Neelkanth Granite Gata No. 1382, Vill-Jarar Naraini, Banda
and (27) Indus Stone Crusher Pvt. Ltd. Gata No, 1794, VII- Jarar. Tahsi INaraini,
Banda, who stand impleaded as respondents No. | to 27. The Registry is directed 1o
prepare and attach memo of parties fo the application. Respondent no. 5-UPPCB is
already appearing before this Tribunal through Counsel. Registry is directed 1o issue
notices to respondents no. 1 to 4 and 6 10 27 requiring them 1o file their reply/response
within two months at judicial-ngt@gov.in preferably in the form of searchable PDF/(OCR
Supported PDF and not in the form of Image PL'F.

3. Notices be served on respondents n. 6 to 27 through the District Magistrate, Banda and
Jor this purpose notices issued to respondents n. 6 1o 27 be sent to the District Magistrate,
Banda by E-mail for getting service of the same effected on them and sending his report
in this regard.
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4 The Director General of Mines Safety, Directorate General of Mines Safely,- Ministry of

‘ Labour and Employment, Dhanbad, Jharkhand, Director, Directorate of Geology und
Mining, Uttar Pradesh and the District Magistrate. Banda are also directed to look into
the recommendations made by the Joint Commitiee in its report and take appropriate
remedial steps and file action taken report in this regard within one monmth at
Judicialngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and
not in the form of Image PDK.

3. List for further consideration on 24.11.2023.

6. A copy of this order. along with a copy of the application and documents attached with the
same, be forwarded to the Director General of Mines Safety, Directorate General of
Mines Safety, Ministry of Labour and Employment, Dhanbad, Jharkhand, Director,
Directorate of Geology and Mining, Uttar Prade sh and the District Magistrate, Banda by
e-mail for requisite compliance. . ......."
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The mining department can 1.

be asked to restrict the mining
activities in part of hill
where temple is located. If
mining is permitted at this
place, the temple and habitant
will be relocated to other
specific place with
consultation  of  nearby
villagers/ civil society/priest
of temple.
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“The project Proponent can be asked to maintain the village roud
near these mining sites.”
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"4. The Director General of Mines Safety, Dircctorate General of Mines Safety, Ministry of

Labour and Employment, Dhanbad, Jharkhand, Director, Directorate of Geology and Mining, Uttar
Pradesh and the District Magistrate, Banda are also directed to look into the recommendationg made
by the Joint Committee in its report and take appropriate remedial steps and file action taken report
in this regard within one month at Judicialngt@gov.in preferably in the form of searchable
PDF/OCR supported PDF and not in the form of Image PDF.,

5. List for further consideration on 24.11,2023.

6. A copy of this order. along with a copy of the application and documents attached with the same,
be forwarded to the Director General of Mines Safety, Directorate Genera) of Mines Safety,
Ministry of Labour and Employment, Dhanbad, Jharkhand, Director, Directorate of Geology and
Mining, Uttar Pradesh and the District Magistrate, Bancla by e-mail for requisite compliance.”
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“21.

2L.1)

21.2)

21.3)

21.4)

21.5)

o

1.6)
1.7)

21.8)

Finding and recommendations -

The mining department can be asked 1o restrict the mining activities in  those mines wherein
the required minimum distance criteria are not meeting. If mining is allowed on allotted near
vicinity of habitant, habitant will be relocated to other specific place with consultation of nearby
villagers/ civil society.

The mining department can be asked to restrici the mining activities in part of hill where
temple is located.If mining is permitted at this place, the temple and habitant will be relocated
to other specific place with consultation of nearby villagers/ civil society/priest of temple.

The mining department can be asked to restrict the mining activities through blasting in those

The mining department can be asked to provision made for construction themain village road

by DMF fund.

LfPPCB can be asked to take necessary action against the stone crusher who have not operated

the dust suppression system during the operation of stone crusher. o

The project proponent can be asked to maim_ain th'(: village road near thes‘c mining sites.

The project proponent can be asked forblasting wull‘ b.c done in gllowed. txrpe duration \:’llh one-

inch holes and proper safety arrangement afier obtaining the valid permission of the DGMS and
artment of Mines. .

'Il?l‘:cp project proponent of mining lease and stone crusher can be asked to smqtly co;np!‘):'

with the conditions prescribed in the Environmental (‘le'm.‘ancc/ consc‘r}l/ mining leas

allotment letter and submit the status to the concerr ed authorities regularly.
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“1. In compliance of order dated 01.0
vide email dated 08.09.2023,
2. In view of the averments in the application and observations in the report of the Joint Committee,
We consider it appropriate to have response of (1) State of Uttarakhand through Chicf Secretary,
Government of Uttar Pradesh, (2) Principal Secretary, Environment, Forest and Climate Change
Department, State of Uttar Pradesh, (3) Director, Directorate of Geology and Mining, Uttar Pradesh,
(4) Director General of Mines Safety, Directorate General of Mines Safety, Ministry of Labour and
Employment, Dhanbad, Jharkhand (5) State PCB, (6) District Magistrate, Banda, (7) Safdar Ali S/o
Late Shri Farzand Ali, Gata No.-2450, Khanda No.- 03, at Village- Jarar, (8) Mumtaj Ali S/o Late
Farzand Ali, Gala No.- 2450, Khanda No.- 05, Village-Jarar, (9) Eureka Mines And Minerals Llp,
Gata No. 2451, Khand No. 01; Village-Jarar, (10) Athary Construction company (Shri Shravan
Kumar Singh S/o Shri Vishnupal Singh), Gala No.-2451. Khand No.-02, at Village- Jarar, E’l 1
Shivarpan Trading Company, Gata No. 2450, Khand No. 06, Village- Ja{ur, (12) Jasmit !\)aur
Malhotra, Gala no - 1876, Khand no- 5, Village- Girwan, (13) Sangram Singh, Gata No..lb76.
Khand No.- 01, Village- Girwan, (14) Sulabh Saxena Gata No.- 1876 (Khunda No:- 02), \l’lllugc-
Girwan, (15) Bajrang Road Lines (Shri Suresh Pratap Singh). Guta No.- ‘l876. Khand _I\o:- 03%
Village- Girawan, (16) Bajrang Road Lines (Shri Suresh Pratap Singh), C’mlu No.- 1876, }I\hnnf
No.- 04, Village- Girawan, (17) Bundelkha Nd Rocks, Gala No- l87.6. (l\hupd No.09(), Vxllag.u-'
Girwan, (18) Bundelkha Nd Rocks, Gala No-1876, (Khand No.07), Village ‘Gm\'t}n, (1)) K’um\'m
Vinod Ram, Gata No. 332. Khand No -01, Village Badokhar Khurd, (20) D}s!ma I;merpr;seaf, G(lm}
No. 332, Khand No. 02, Village Badokhar Khurd (21) Maa Vindlwuw_usnm Stone W m}\ (S ::
Sameer Singh S/o Shri Phool Singh), Gata No.-332, Khanda No 05"\/|llagc- Bafiokhzg dK:;ha;
(22) Deepak Singh S/o0 Shri Ram Pal Singh, Gata No.-§32.' ‘l\h;.md '1\0._- _03, Vl“dg;; a
Khurd, (23) A.H.V.S. [FRA L.1.P. Gata No. 1166, Vill-Jarar, Tahsil- Naraini, Banda, (24) .

8.2023, report of the Joint Committee has been filed

O \
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Associated Ventures Gata No. 1172, 1179 and 1180, Vill-Jarar. Naraini, Banda, (25) Peer Babg
Granite Gata No. 1798, Vill- Jarar, Naraini, Banda, (26) Neelkanth Granite Gata No. 1382, Vil
Jarar, Naraini, Banda and (27) Indus Stone Crusher Pvt. 1.td. Gata No. 1794, VIII- Jarar, Tahs;
INaraini, Banda, who stand impleaded as respondents No. 1 to 27. The Registry is directed 1o
prepare and attach memo of parties to the application. Respondent no. 5-UPPCB is already
appearing before this Tribunal through Counsel. Registry is directed to issue notices to respondents
no. 1 10 4 and 6 to 27 requiring them to file their -eply/response within two months at judicial-
ngu@gov.in preferably in the form of searchable PD.7/OCR Supported PDF and not in the form of
Image PDF.
3. Notices be served on respondents n. 6 to 27 through the District Magistrate, Banda and for this
purpose notices issucd to respondents n. 6 to 27 be sent to the District Magistrate, Banda by E-mail
for getting service of the same effected on them and sending his report in this regard.
4. The Director General of Mines Safety, Dircctorate General of Mines Safety, Ministry of Labour
and Employment, Dhanbad, Jharkhand, Director, Dircctorate of Geology and Mining, Uttar Pradesh
and the District Magistrate, Banda are also directed to look into the recommendations made by the
Joint Committee in its report and take appropriate rernedial steps and file action taken report in this
regard within one month at judicialngt@gov.in preferably in the form of searchable PDF/OCR
supported PDF and not in the form of Image PDF.
5. List for further consideration on 24.11.2023.
6. A copy of this order, along with a copy of the appl cation and documents attached with the same,
be forwarded to the Director General of Mines Safety, Directorate General of Mines Safety,
Ministry of Labour and Employment, Dhanbad, Jha-khand, Director, Directorate of Geology and
Mining, Uttar Pradesh and the District Magistrate, Banda by e-mail for requisite compliance.”
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1 d otherwise than in
% The said 1€r general or Special, which
. ©osald distance of 50 metres shall be

authorised by the State Government ip this behalf
accordance with such instructions and conditionsg n'td .
may be attached to such permission s



measured in case of railway, reservoz,zgal or road horizontally from the outer
toe of the bank or the outer edge of the cutting, as the case may be, and in case of
a building horizontally from plinth thereof.

Provided that the distance in the case of a village road shall be 10 metres
from the outer edge of the cutting.”
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